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CUSTOMS, EXCISE & SERVICE FAX APPELLATE TRHIUNAL
IENMG Marg Civil Lines,Old Red Building, Attahabad-211001
Regional Branch, Allahabad
Patod; 054072018
To
Appellant as per address in wble below
Respondent as per addiess in wble betow

Final Order No. ST/A/T0057/2018-CUIDB] dated 03/01/2018

Fam directed to transmit herewith a certified copy of order passed by the Tribunat under section 01¢5) of the

Finance Act, 1994 relating o Service Tax Act, 1994. (" ‘)

- Kt Registrar
Application Appeal Name and Address of Appellant

i SEHR2012 DPENDRA ENGINEERING
AND COMPANY
1637109, J MLE.
SHAKTINAGAR,
SONEBHADRA (11.P)

Name and Address of
Respondent

~C.C.FE Allahabad
38,M.G. Marg, civil Lines,
Allahabad

Copy To
3 Bar Association, CESTAT, Alahabad
4 Director Publications, Customs, ixcise. LP. Estate, Deihi

5 M/s Centax Publications Pyvt, Lid,, 1512-13, Bhishm Pitamal Mary, Opp 1CICT Bank of Deferce Colony New
[ethi-3

6 Company Law Institite of India Pve. Lid., No.2 {old no.36), Valthyarum Streer, T, Nagar, Clennai-17
7 Taxmann Allied Service Pet Lad, 59/32, New Robtak Bosd, Naw Dethi 110063

8 LAWCRUX Advisors Pvt, Ltd,, LAW House, 1-8, Sector- 14, Favidalbad 121003 {1Tavyama)

¢ TaddudiaOnline.com Pyt Lid,, 2nd Floor, Vasit Arcade, Vasam R, Mew Pelhi - 110076

10 Mark Professional Services Pvt. Lid., 108, Bverest Block, Aditya Enclave, Fyderbad - 58

11 The ICFAL society, 52, Nagarjuna HitlPunjagutta Hyderabad -300082

12 M/S Knowledge Processing Pyt fd. Caxmamsagementindia.com ), FI- 19, st Floor, Crogs River Mall G131

Ground,Near Karkardooma Court,Dethi-110032

12 C.I.R. 14 Office Copy 15 Second Folder Copy 16 Guard File P
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. I

APPEAL No. $T/49/2012-CU[DB]
{Arising ot of Order-in-Appeal No, 127/ ST/ALLDZ20T L dated 26/09/2011

passed by Commissioner o Central Excise & Customs (Appeals),
AHahabad)

M/s Upendra Engineering & Company Appeliant
Vs,
Commissioner of Service Tax, Allaliabad Respondent

Appearance:

Shri Sagar Tandon, (Proxy Counsel), for Appellant
Shri Pawan Kumar Singh, Superintendent (AR}, for Respondent

CORAM;

Honhie Mrs, Archana Wadliwa, Member (Judicial}
Hon'ble Mr. Anil G. Shakkarwar, Member {Technical)

Date of Hearing & Date of Decision : 03!@1;2018
FINAL ORDER NQ. 7008 # {2018

Per: Archana Wadhwa

After rejecting the request of adj0111‘1’.'1\iﬁ?(31f.i‘t5}';{.:ﬁf.e proég
to decide the appeal itself, in as much as, Id. Lom;mssmner
(Appeals) has rejected the appeal on the ground of delay.

2. I is seen that the impugned order was received by the
appellant on 15/04/2010 and the appeal was filed on
30/10/2010 i.e. within the condonable period, for which the
Commissioner {Appeals) has powers to condone. However, he

has not condone the same by observing that the application

for condoning the delay is on the ground of non-cooperation
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2 ST Appeal No, 4971 2-CUfDE]
A and delayed communication hetween the advisors who filed
r(’-‘..

appeal, does not constitute sufficient cost.

2. Without expressing any opinion whether the delay has
heen caused on account of reasanable cause or not, we deem
it fit that the delay should have been condoned by
Commissioner (Appeals) in the interest of justice. As such, we
condone the delay in filing the appeal pefore Comnussioney
(Appeals) subject to the appellant depositing a  cost of
Rs.5,000/- in Prime Minister’s Reliel Fund, The evidence o
that effect shall be produced before Commissioner (Appeals),
who, after verifying the same, will decide the appeal on
merits.

3, Accordingly, impugned order is set aside and matter

remanded to Commissioner (Appeals) {or decision on Meris.

{Dictated in Court)

8d/- Sd/-
Anil.G. Shalkkarwar {Archana Wadhawa)
Member(Technical)’ Member (Judicial)

Ansari







